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THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA : Exactly, Your
clarification will be to the Mover of the Bill.
He is absent. It is not the Bill of the
Government.

SHRI SATYA PRAKASH MALA-VIYA
: You kindly hear me.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA) : It is not mov. ed by
the Government or the Minister. How can you
expect the Minister to reply? The Bill is moved
by Bapu Kaldate.

SHRI SATYA PRAKASH MALA-VIYA
: Because the Minister has dealt with the
guidelines ..

THE VICE-CHAIRMAN (SHRI IL
HANUMANTHAPPA) : He has to explain
the stand of the Government. Your clari-
fications are to be directed to the Mover of
the Bill. (Interruptions)

I shall now put the motion moved by Dr.
Bapu Kaldate to vote.

The question is :

"That the Bill further' to amend the
Constitution of India, bo taken into
consideration."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): We shall now take
up the Bill of Dr. Govind Das Rich-
haria.
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The Statement of Objects and Reasons
of the Bill says:

"The work entrusted to the Betwa
River Board is suffering due to the non-
availabilty of funds requred for the
functioning of the Board, because of
the abnormal delays n creditng the
sums payable by the Governments of
Madhya Pradesh and Uttar Pradesh to
the Betwa River Board Fund and due
to the sums so credited after abnormal
delays, beng wholly nadeqtfate for ihe
purposes of the Board. For these
reasons the activities of the Board either
remain stagnant or are carried on at a
slow pace. The responsibility for col-
lection of such sums should, therefore,
rest with the Central Government so
that the Board may be able to accom-
plish the tasks assigned to it under the
Act. The above conclusions are drawn
from facts mentioned in the Report of
the Board for 1983-84 in para 8.0 and
8.1 on page 21 under 'Bottlenecks' and
'Funds"".
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India is the richest country where
the poorest people livt.
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THE VIQE-CHAIMAN (SHRI GHU-
iLAM RASOOL MATTO): In the Chair

SHRI BIR BHADRA PRATAP SINGH
(UTTAR PRADESH): Mr. Vice-Chair-man,
Sir, before I talk about the Betwa River Board
(Amendment) Bill, 1985, I would like to draw
the attention of the hon. Minister for
Irrigation that though irrigation is primarily a
State subject, yet many questions in this
connection cot-id be formulated. And two
such questions involved are in consideration
of this »'U.

The first question to which I would like to
draw your at.ention is the question of inter-
State'rivers. And 1 will remind him simply
about '° debates jn the Second and Third Lok
Saoha time when it was debated time and
again that this is a vast country, i*s river run
in different directions, its rivers cross many
States and as such there must be an inter-Siate
river policy. It was also suggested that if the
rivers of northern India and southern India
cannot be combined, then let us adopt some
kind of a master plan to connect nonhern India
rivers with southern India rivers by canals. I
know some of the schemes, some of the maps,
were prepared and the master plan was also
discussed. Bu. I do not know how the
attention of the Second and Third Lok Sabha
was not drawn with seriousness. At this stage,
for many reasons which have been given by
the respective speakers, I think it must be
aken into consideration. lust like the inter-
state rivers, there are inter-state projects also
like the one which is at presen* under
discussion. It is Rajghat Barrage on the Betwa
River. The benefit would go lo ;wo S ates.
Therefore, the Board was to be assisted
financially by two Stat s. There is a very
innocent amend-rnc .. It has seen the
repercussions of the time. It has seen the
delays. It has seen the impact of the day.
There has been depriva ion of the people.
Agricultural growth has suffered. Therefore, it
requires serious consideration. I am this
problem. There may be similar nroblems in
other States. Therefore, the Minister should
consider the formulae tion of'a national policy
about the problems which are inter-state
problems. He has to look after the problem of
irriga-
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tion because he is concerned with it. If you
leave that to the States and if yon don't come
forward with an irrigation policy, the loss will
be .tremendous. It

is true that irrigation is a State subject.

1 But the amount of loss is tremendous, /ou

will appreciate that the hon. Member had
to bring in , Private Members' Bill. Do
you have any idea of Bundelkhand?
Bundelkhand is on our side of Uttar
Pradesh. The situation on the other side
is not different. It seems that it is like
no man's land. There is sand. But
the ingenuity of the people has been very
great and the sacrifices that they have
made been very great. Their history has
been very great. But they have to suffer
due to utter poverty. They have to fight
for their livlihood. One useful sugges
tion which has been made has suffered
because we don't have any uniform national
policy on such questions. The policy
should be clear about two States connected
with a river.

The Mover of the Resolution has pointed
out that some States have given a little
fraction of its contribution, the other S*a'e has
given a little fraction of the contribution.
Probably, one-third of the plan has been
completed. Nobody has calculated the
devastating effects which this delay will
create. There will be cost escalation. If you
don't build a barrage in time, the cost factor
will become so high in these times of rising
prices and inflation that you will have to pay 4
times more or 6 times more. Suppose a
barrage has to be completed with 200 crores
of rupees. If delay takes place, it will require
600 crores or 800 crores. The completion of
the project will require a lot of money. U the
States don't do anything, then the Minis ry of
Irrigation at the Centre must think as to what
should be done. If you leave it like that, it will
not be completed in the next 50 years. The
region suffers and the country suffers.
Agriculture suffers. There is tremendous
amount of loss-Therefore, some salutory
measure must be adopted. This is the time
when the Central Government must step in.
The Planning Commission must have
allocated the money. The State Government
may have received the money for completing
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it. But the State must have spent it somewhere
else and, therefore, the barrage is not
complete. Now, the whole problem is about
cost escalation. Unless and until the Central
Government steps in, it cannot be solved. At
least, you may not step in permanently. I don't
say that with every irrigation project and
every State you interfere, But when there is
an inter-State relationship, when there is
apathy apparent on the face of it, when it has
not been able to complete the project for such
a long time, then your intervention is
required. And, I think, for that you must
propose a kind of national policy so that such
schemes may not suffer.When I talked about
the first proposition in the very beginning as
to why did we want to have a national policy
about inter-State rivers' control and even
connecting the northern rivers with the
southern rivers of the country, it was for
various obvious reasons. One of the reasons
suggested was that we have a drougjt and
simultaneously we have floods. We have dro-
ught in one part of the country and simu-
Itaneously we have flood in the other part. So,
drought and flood is a permanent feature. The
country is primarily an agricultural couniry.
Irrigation is an imponant requirement. We
have generated many sources of irrigation, no
doubt But, I think, canal is the cheapest
source. The only question is how shall we
harness it. And there are inter-State rivers, no
one State can harness it, no one State can
effectively control the flood. The containment
of flood, Mr, Minister ...

THE  VICE-CHAIRMAN (SHRI
GHULAM RASOOL MATTO): Mr. Min-
ister, he wants your attention. Please carry
on.

SHRI BIR BHADRA PRATAP SINGH:
Containment of floods is not possible until
and unless there is a national policy I have
also the second proposition that it will
provide avenues for irrigation. Then, it will
create vast potentials for employment. And it
will accelerate the pace of agricultural
production. If these are the necessary
requirements, then, I think control, diversion
and preservation of river water of these rivers
and also saving the waste and putting it to a
proper productive
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use shall be contained in that national policy
for rivers. And if that is completed, then, I
think, much of this is not required. Sir, may I
place before you a simple, innocent amending
Bill which I don't think by any stretch of
imagination you can read in the general law?
The further amending Betwa River Bill to the
Betwa River Board Act of 1976 hae a very
innocent proviso to Section 13, sub-section
(1) which reads as follows: "Provided that it
shall be the responsibility of the Central
Government to collect the sums payable to the
Board by the said State Governments and
credit the same to the fund." What it means is
that if the State Governments are apathetic, iB
the entire irrigation project is financed by the
Government of India, then why should the
Board be left in a helpless position? Instead of
leaving the Board in a helpless position, why
can't you effectively intervene? Even if you
do not frame a national policy at the present
moment, for the completion of the barrage in
question, you can, at least, by this
amendment, force the State Government
collect the sums payable to the Board by the
said State Governments and credit the same to
the Fund. Fund means the fund of the Board.
So you can credit to the fund of the board and
the board can operate it. The board is required
to be dealt with by you. The word 'collect' is
liable to be interpreted as it is suggested in the
Amending Bill that you pay most of these
State Governments for their irrigation
projects. Collect means, collect before giving
them these amounts, deduct them from the
amount which is to be advanced for purposes
of irrigation to the Madhya Pradesh
Government and that is required to be
advanced to tha Uttar Pradesh Government.
You deduct these amounts beforehand and put
in the fund of the board. That is the simple
amendment. With such a simple amendment
even if you do not want to add it as a proviso,
as a general rule to section 13, at least for the
specific purpose you can do it in the interests
of not only the region, in the interests of not
only the two States, but also in the interests of
national policy which I have advocated, and I
think Hon. Minister will seriously consider
my proposal. With these words I thank yon
for giving me this opportunity.
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THE VICE-CHAIRMAN ( SHRI GHU-
LAM RASOOL MATTO): Mr. Patel, you
can continue on the next occasion. It is time
now to take up the Half-An-Hour Discussion.

5 P.M.
V/*HALF-AN-HOUR DISCUSSION ON POINTS

ARISING OUT OF ANSWER GIVEN TO
STARRED QUESTION 123 ON 23RD APRIL
1987 RE. CREDIT TO M;jS. RELIANCE
INDUSTRIES LIMITED

THE VICE-CHAIRMAN (SHRI GHULAM
RASOOL MATTO): Now we shall take up the
Half-an-Hour Discussion. But in the beginning I
would like to tell the honourable Members that
there must be a difference between a Half-an
Hour Discussion and a Short Duration
Discussion. They must confine themselves to the
time-limit; of course, it cannot be only half an
hour but as far as possible, they should not
convert it into a Short Duration Dis-I cussion. As
per the traditions of this House it is not possible
to conclude the discussion within half an hour.
But, as I said, Members must distinguish
between Half-an-Hour Discussion and Short
Duration Discussion. So, within the time-limit
they should try to make their observations so that
the discussion is completed in half an hour as far
as possible. Now I request Shri Jaswant Singh to
raise the discussion.

j/ SHRI JASWANT SINGH (Rajasthan): Mr.
Vice-Chairman, this discussion arises out of
answers given to Question No. 123 on 23rd
April 1987. The question itself was quite
specific. There is no need to repeat the
question. There is, however, every need very
briefly to repeat what the Minister replied in
the House on that day. I am not going into the
full reply. Am-ongest many other things that
the Minister of State said, he said the CBI had
registered a case on 18th November 1985.
Then, amongest other things, the honourable
Minister of State said that banks and financial
institutions provided credit facilities on need-
based requirements which were extended to
Messrs. Reliance Industries Limited after
obtaiing the authorisation of RBI under
Credit Authorisa-




